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OA No,518/03

22452004
Hon'ple Mr. A.K.Bhatnagar,

List has been revised, none for the applicant.
Shri N.P.Singh, learned counsel for the respondents
is present.
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¥ perusal of the order shezt akg come to notice Swal-
this case was listed on 22,3.2004 and the case was adjourned
on the ground of illmess of the applicant's counsel and
it was fixed for 31+3.2004 on which date also the case
was adjourned on the request of applicant's counsel.
None has turned up even in the revised call for the

ve hement ly

app licant. Iearred counsel for the respondents/opposed
the adjournment as this case has already become infructuous
as the payrment due to the applicant has already been granted
to the applicant as per rules;

The O.A. is dismissed in default and for non-prosecution



